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Ram Kishan.and Ors., ess Applicants
o Vs,
Union of &hdia and Ors, eees Raspondents
2, 0.A.N0,217/95
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G%LU:) Nav Ratan and Ancther A eee Applicants
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' Vs,
. Union of India and Ors, «.. Respondents
0A No,219/95 |
4, Kishan Lal and Ors, eees Applicants
S Vs,
Union of India and Ors, e+ Respondents 4
5, 0.A.No,220/85
Kanhiya Lal and Ors, «.s Applicants
| Vs,
Union of India and Ors. e«s Respondents
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Mohan Lal USs  e.. Applicent
Union of India and Ors,. " +es Respondents
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Tara Chand . es e Applicaﬂt
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Union of India and Ors, ' «+s Respondents
8. DaAoND.223/95
Achal Singh ' +ee Applicent
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Union of Indis and Ors. _ ese Respondents
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Mr.S.KeMalik, Counsel for the Applicants.
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THE HON'BLE MR,N.K,VERMA MEMBER (ADMINISfRATIUE)
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BY THE COURT :

Shri S.K;Malik, learned counsel fuﬂthe applicag&s

has sought a direction in thess 0O.As that the Respondent
No,2 may be directed to consider the applicants case on
the samg basis as,has been dane in&egard tq another applicant
Sﬁﬂi Vinodi Lal Sharma in 0.,A.No.159 of 1395 , in uwhich

a similar direction wes passed by the Division Bench of

"
v

this Tribunal, The applicants case is that they possesses
; ~n
:{y

& qualification of Madhyma (Visharad) which is the

raquisite quelification Por appointment as Dak/Sorting
Assistagnt in the Units under the Respondent Nc.2.While
others. including Shri VYinodi Lal Sharma have beén
considered for appointment with this qualification ,
applicants of these DOAs have not been given the same
benefit.

2e After hearing Shri S.K.Malik the follouing directions

are given :-

i) The Respondent Nu.2 shall examine the represen=

tation made by the applicants a2t annexures ;ﬁu

ii) Pass an appropriate order thereon after giving
due opportunities to the zpplicents to represent

their matter further , and
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iii) This consideration and follow-up action
thereen shall be complsted within one

manth, .

The Applicaticns are disposed of accordingly

“the admission stage itself,
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